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MR, CH.AIR:MAN Secretary-Gene-
ral will convey to the Members of
the bereaved families our deep sense
of sorrow and profound sympathy.

Q. No. 21.

SHRIMATYI CHANDRIKA ABI-
NANDAN JAIN (Maharashtra): Sir,
you should adjourn the House os a

mark of respect....
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MR. CHAIRMAN: Everybody has

got respect. Yesterday all the parties
decided.
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MR. CHAIRMAN: Let us stick to
what we decided together.
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ORAL ANSWERS TO QUESTIONS
Dumping of goods by foreig-n firms jn
.2 Indi

*21. SHR1 B. L. PANWAR
SH_RIMATI VEENA VERMA

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are taking
any .steps to prevent the dumping of
goods in India by the foreign firms
since the new import policy has
made the imports easy;

T[ 1 Templated in this regard?

4The question was actually asked on
the floor of the House by Shri B.L.
Panwar. : '

[RAJYA. SABHA]

‘o Quem“on 24
(b) if so, what are the details in
this regard;

(c) ‘whether Government propose
to eventually throw open to forezgn
competition even the domestic con-
sumer goods; and

(d) if so, what safeguards are con-
ternplated in this regard?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI P. CHIDAMBARAM): (a) to
(d) A statement is laid on the Table
of the House.

Statement

The Indian Customs Tariff Acl,
1975 was amended in October, 1982
to cnable Government to take mea-
sures against dumped umports Ly
levying anfi-dumping duties. The Act
empowers the Government to impose
anti-dumping duties in those cases in
which dumped imports are found to
be causing material injury to the
domestic industry. Before such a duty
can be imposed, an authority desig-
nated by Government has to makc a
finding on the existence of dumping
and injury.

Government has notified the Desig-
nated authority before whom the ap-
plication has to be filed and has put
in place detailed procedures to enable
the domestic industry to lodge com- .
plaints against dumped imports.

Two petitions alleging dumping of
PVC resins by suppliers from Argen-
tina, Brazil, South Korea, Mexico and
USA and of styrene butadiene rubber
by suppliers ‘from Japan and South
Korea have been filed before the
Designated authority during January
and February 1992 respectively.

Import of consumer goods and dur-
ables continue to be under restraint
under the new Export and Import Po-
licy which came into force on 1s; April
1992 for a five year duration and no
change is céntemplated
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SHRI B. L. PANWAR: I wanted to
know from the Government the steps
that the Government is taking to
prevent dumping of! the goods. In
reply to this question, the hon. Minig-
ter has only given the procedure ag
to how dumping is to be checked.
This procedure is already there in
the Act itself and was not asked.
What I wanted to know is the steps
which the lGovernment is going to
take for checking it. So, T would like
to ask the hon. Minister if there is
any provision in the rules or regula-
tions or bye-laws by which such
dumping, if it is done, can be pre-
vented within sixty days.

SHRI P. CHIDAMBARAM: [ have
explained the provisions of the Act
and the rules. The Customs Tariffs
Act was amended and rules have
been made. Dumping is 3 legal and
technical issue. An investigation into
dumping can be made only if the
Indian manufacturers lodge a com-
plaint on dumping. Once 2 complaint
ig lodged, an investigation has to he
made and a finding has to be render-
ed. Tt is a guasi-judicial proceeding.
You cannot take anticipatory  action
against dumping. Tariffs to same ex-
fent ave a barrier against dumping,
but despite tariffs if there is dumping
of goods, we have to follow a guasi-
judacial p‘:ocﬁdurc’ hefore we come to
any conclusion on dumping and then
mpose anti-dumping duties.

SHRI B. L, PANWAR: In view of
the hon. Prime .Jinister’s new policy
allowing the NRIs and foreign coun-
tries to deal with India regarding all
these articles, I would lLike to know
whether the Government will see that
the dumping, if it is made, can be
sold through domestic industries by
the intervention of the Government
immediately in order not to allow
the foreign countries to just earn the
benefits.

_SHRI P. CHIDAMBARAM: Frank-
ly, 8ir, T could not understand the
question. Sir, consumer goods are
prohibited, Therefore, there is no dan-
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ger of any consumer goods comling
into the country. ' As regards other
goods, we have iwo complaints aga-
inst dumping. We are investigating
the two complaints. They were re-
ceived only in January and February
this year and investigation has

started.

MR. CHAIRMAN: Question Hour is
over.
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